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Order dated 14.11.2003 

lIe ard Shri L) . .Dhal as am ant, learned 

counsel ::or the apDlicant and Shri A.K.00se, 

learned Senior Standing Counsel for the 

Resondents. 

Oy filing this Original Apelication, 

the a,licant had prayed ior direction to he 

iSSUed to Respondents to TTromote him to the 

cadre of Supervisor 5300 from the date his 

juniors were promoted and to grant him all 

the past benefits to which he would have been 

entitled to had he been promoted to that grade 

with rctrosocc-tjve effect. 

The Re seonentseeartment have 

O]9j)OSGd the Original Apelication by filing a 

counter wherein they have stated that the 
dated 1.2.1995 
orderLpassed by this Tribunal in O.A.476/91 

to tlic effect that "the Chief Post Master 

I. 	IF 

General, Ohubanesuar to permit he aprilcant 
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to sit in a competitive examination for this 

grade that is coming up in this year or in the 

next year to deteunine his basic eligibility 

in this regard. If the applicant qualifies 

in this examination, he should be considered 

to be promoted as Suoervisor from the date his 

juniors were promoted and all benefits should 

he granted to him accordingly". It is because 

of scheme of examination for orornotion to the 

Supervisory Grade in 3200 having been abolished 

with the introduction of T302 scheme in the 

Department, the said examination which was 

scheduled to be held in October, 1992 was 

cancelled vie DG Posts orf.er dated 12.0.1992. 

Respondents have further submitted that 

they could not bring the aforesaid fact to' 

the notice of this Triounal at the time of 

hearing of O.A.476/91 and. therefore, they 

had approached the Senior Standing Counsel 

to file a Review plication(which was handed-

over to him on 22.2.1996) seeking review of 

order dated 1.2.1995 passed in O.A.476/91. 

However, latcr on it apnearcd that the said 

Review Application could not be actually put 

up before the Tribunal due to certain 

untorseen circumstances; whereas the 

Respondents were under the bonaflue impression 

that the R.A. had already been before the 

Tribunal for consideration. 

From the above it would appear that 

the order passed by this Tribunal in O.A.476/91 

was incapable of being irnolemented and/or 

inoperative one because of the scheme of 



examination for prnotion to the Supervisory grade was 

no more in existence before filing of the present 

Original Application. 

For the reasons aforesaid, this Original Application 

has rendered infructuous and accordingly the same is 

3 	 disposed of. No costs. 
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